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1= f-‘is that he was a Trained Apprentice at

ORDER DATED 24,08, 2004

This Original Application
has been filed by Sri R.R.Srinivas,
praying for a direction to the Respondents
to issue posting order in his favour as

A.C.Coach Attendant in the South Eastem

Railway of Khurda Road Division,His case

Palasa Iocoshed By order of the GCneral
Man ager of the ¢ outn Eastem Rajlway,
dated 08,09,1998 it was decided to absorb

the trained apprentices numbering 48 in

| Khurda Road Division. as substitute in Gr,D

posts after due screening,Applicant was.
also screened and medically evamined on
31 17 1998 Thereﬂfteh,he fell sick

according to his statement,and remined

away from 25 5\,'1999 o 30, 11,2000,

AFter recovering £rom his illness he

approached the D1v151onal Rail.vay Manager,

of Khurda Road Hi’v—.lslonv. with meddical

- certiflc ate for issue of formal appointment

i;t_:dér.Although he waited for receipt of

. appointment letter he never received any

| thing Erom him Therefore, by filing this

_sought for the

: Respondents’have opposed the
grievance of. the applicant on the ground
that the Apolicant althouoh ».vas;given an

appointment ‘as A,C Coach Attendant at

~ Puri on substitute basis against day to

day casualities in the scale of R, 2550-3200/-
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‘.A__':apoointment

~v'-foxr both Sides and perused the materials

‘I‘h:l.s period of his absence with the reas

"-V'and fheséatter, by the D.R.M.By protus inghe

[}

: he‘c‘iid not téke-up the said appointment,

However;wbé-x he reported subsequently
to the office of the Senior Divisional
Personne_l Officer with‘an applicati'on

dated 5,1,2001 stating that due to h.is-

illness he could not join h:.s duty

offered to nim earlier and x:eques\.ed

the autho x:ity Mw him o join HOW as“'_:‘

g

ymedically fit His application was . duly i

to the D. v’I. for his appx.oval to his

i Dm ’11‘3 nOt approve the said oropcsal,ssr1

and the*efore,he has not been offered any.

: -, n?e have ‘heurd, leamed counsel L «%'

placed ‘on recox:d -y LR i

It is ‘not denied by the

Applicant that he was offered appointz

at he"é\;;%fallen sick and therefo‘ré, :

for his absence was considered by the

o4l b -cow of the intemal note dated 13,5.02,leamed
Counael for the Respondents has:brought to

.. our notice that the D:\M had rejected the

'p:ayer for relaxation of time limit fok& jdin.’mg
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shall be no order a's_t'o: costs,

in duty Q.f the applicant on the ground that
the applicant did not bother to join as pex
the posting order issued in the year 1999
within a rea:onable period and therefore,

it was not a fit case for giving his approval

As the competent authorities have taken a

_conscious decision taking into consideration
© all facts and circumstances of the matter,
1 Swe find no ground to interfere in the present

ZDLA, Act:ordiwcjly;i:_his O.A, is rejected,There

ice-Cha irman

1Y




